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Coaference of M1DJsten of Co-
operatloa 

JSbrl P. Veakatuabbalah: 
Sbrl Vlshram Pnad: 
Sbrl Yubpal 8IDrb: 
Sbrl P. C. BoroKb: 

0«. Shrl D. D. Jlantrf: 
I 8br1 Onbr Lal Berwa: 
I SbrJ GokalaDanda MohaDty: 
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Shri Kama Cbandra IianIck: 
Shri D. I, !NaIt: 
Sbrl C. M. KedarIa: 

Will the Minister of Community 
Development and Cooperation be 
pleased to state: 

(a) whether a conference of the 
State Ministers of Co-operation was 
held in June, 1964 at Hyderabad; 

(b) if so, the subjects discussed 
and decisions taken at the conference; 
and 

(c) the steps proposed to be taken 
to implement those decisions? 

The Deputy MInIster In the Minis-
try of Comm1llllty Development and 
Cooperation (Sbrl B. 8. Marthy): 

(a) Yes, Sir. 

(b) The subjects discussed were: 
Credit, Cooperative Marketinll and 
Processing, Consumers Cooperatives 
in urban areas, Cooperative Farming, 
Approach to the problems of the 
weaker sections, Cooperative Ad-
ninistration and inter-relationship 
between Community Development 
and Cooperation. Copies of the recom-
mendations made by the Conference 
have already been plaCed in the 
Parliament Ltbrary. 

(c) Most of the recommendations 
are being processed by the State 
Governments and Union TerriWrlel 
for implementation. Recommenda-
tions requiring consideration at the 
Central level are being processed In 
consultation with other MInistries 
and the Planning Commialion, some 
of the recommendations have already 
been Implemented. 

Elactl .. O~on 

f Blarl Yubpal Slqll: 
SIlrI. BaIII.ln.ar TalltIa: 
Illri DIIaDIl: 
8Ju1 _ban Obaader Seth: 

'45'1. SIIrl .. P. Y .... n: 8hrI SaJelllln.Dath Dwived1: 
81011 VW7a 0Jaua Blaakbl: 

l Slar! P. R. Chakraverti: 
Shrl P. C. Borooah: 

Will the Minister of Law be pleas-
ed to state: 

(a) whether the Election Commis-
sion have asked for powers for pro-
duction of documents as are given to 
Commissions appointed under the 
Commissions of Enquiry Act; 

(b) if so, when this request was 
made; and 

(c) the action taken on the request? 

The MInIster of Law aDd Social 
Secarlty (Shrl A. K. Sen): (a) to (c). 
In the opinion given by the Election 
Commission to the Governor of Orissa 
on the 30th May, 1964, on the ques-
tiOn as to whether Shri Biren Mitra, 
a Member of the Orissa Legislative 
Assembly, has become subject to any 
disqualification for being a Member 
of the said Assembly, the Election 
Commission has observed that it is 
desirable that the Election Commis-
sion should be vested with the powers 
of a commission under the Commis-
sions of Enquiry Act, 1952; such a,. 
the power to summon witnesses and 
examine . them on oath, the power t() 
compel the production of documents, 
the power to issue commission for the-
examination of witnesses, etc. The-
Election Commilsion has, by a lener 
dated the 15th July, 1964, drawn the 
attention of Government to the 
aforesaid observation. The question 
raised by the Election Commission ilt 
under the consideration of Govern-
ment. 

ElactiOD .. 0rIMa 

{
Shrl Sareadranatll DwIved7: 

." 8brl laIde\' 81n&'1l 81dc11wlU: 
. Shri I'nlIuh Vir SlIaatrI: 

Sbrl Yuhpal SIn,h: 

Will the Minister of Law be pleas-
ed to state: 

(a) whether any further consulta-
tion has been held by the Central 
Government with the Government or 
Orissa for holcliD« the naxt ,enera!. 




